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CENTRAL ADMINISTRATIVE TRIBUNAL PRINCIPAL BENCHj'

O No893/96
Neu Delhi: this the </~ day of JumE 520007
HON'BLE MR.S.R.ADIGE,VICE CHAIRMAN(A)
HON'BLE MRIKULDIP SINGH;MEMBER (3)

shri Malook Ram %

s/o shri Bhaj Ramy
R/o B-129yKidwai Nagary ,
New Delhi JraJoRpplicantd]

(By Adwocate: Shri Bisaria)
Vier'sus'

10 Union of India
through
Secretaryy
Ministry of Commercey
Udyog Bhauwany
New Delhi

2, Chief lontroller of Imports &
Exportsy
Adninistration NGA Branchy
0ffice of the Chief Controller of

Imports and EXportéﬁ Udyog Bhawany :
New Delhi TadswRespondent s,

(By Adwecates Shri DVSTMahendru )

“DRDER

Applicant impugns respondents' lettersdated
1272596 and dated 27707195 and seeks a direction
to respondents to refix his seniority after taking
into account his Amy service from 16,1450 to 2678755
and grant him promotions on that basis uith all

consegquential benefitéﬁ

23 Heard both sidesd

3 ReSpéndents have annexed photocopy of
applicant's service book (Annexure=R1) showing the
grant of 5 increments to him for the 5 completed |
years of service in the AnnyE§C0py of Eduoatibn

Ministryts OM dated 139,617 (Anhexure-RII) has also

bean enclosed shouing that service rendered by

applicant in the Amy from 16,150 to 26,855 has tee
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taken into account for pensionary purmposesy

e,

4 Further from a perusal of the Hon'ble Supreme

\\ . 3 ’ -
Court's order dated 277495 (Annexure=3) in SLP

NoSM1624/95 arising out of the Tribunal's order dated
7310994 in RA NoM21/94 arising out of OA NoWl65/94 ,
it is clear that their Lordships were satisfied that
the services rendered by applicant'in the Amy betueen
16;1950 to 2678555 had already been taken into

account for purposes of seniority and nothing more °

rémained for consideration(enp hasis added)¥

54 In view of the above, the OA warrants no

intereference and is disnissedd No omstsy
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( kuLoip sINGH ) (s.R.apIGE Y
MEMEER (3) VICE CHAIRMAN(A)
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